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(iv)  Regularisation of Continuous
Service of Daily Rated Employees :
The demand for the regularisation of
continuous service of the daily rated
employees is under consideration of
the Andaman and Nicobar Adminis-
tration. However, the benefit of
continuity in service and leave as
admissible to the Industrial workers,
have already been given to such daily
rated mazdoors.
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Meeting of Indo-Pak Friendship
Association held in office of Gandhi
Peace Foundation

9942. SHRI B. R. NAHATA :
Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether a meeting of the
Indo-Pak Friendship Association
was held on the 10th February, 1981
in the office of Gandhi Peace Found-
ation and whether someone was
elected as convenor in that meeting ;

(b) if so, the name of the person
so elected ;

(c) whether any decision to
constitute an Indo-Pak Study Group
under the auspices of Gandhi Peace
Foundation was taken in that meet-
ing; and

(d) whether Gandhi  Peace
Foundation and Indo-Pak Friend-
ship  Association are two inter-
connected bodies and if so, what
are their funcions?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA): (a) to (d). Accord-
ing to the information received from
the Delhi Administration the Indo-
Pak Conciliation Groyp was formed
in 1962 in Delhi. _Shri Radha
Krishna (Secretary, Gandhi Peace
Fqundatiop) was also a member of
this Organisation. This Organisation
had become inactive after the 1965

Indo-Pak war. However, latest
inquiries indicate that it is being
revived, though the name is not
still decided. Shri Radha Krishna,
Secretary, Gandhi Peace Foundation
and scme other persons are reported
to have met and discussed the pos-
sibility of forming the Indo-Pak
Study Group under the auspices of
the Gandhi Peace Foundation.

Amendment to Minimum Wages Act

9943. SHRI ZAINUL BASHER:
Will the Minister of LABOUR be
pleased to state :

(a) whether Government are con-
sidering to amend Minimum Wages
Act to include the Handloom and
Powerloom workers under the pur-
view of the said Act ;

(b) if so, when the Amending
Bill is proposed to be introduced ;
and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI
SINHA): (a) to (c). Under Mini-
mum Wages Act, 1948, State
Governments are the ‘appropriate
Government” to fix the minimum
wages in Handloom and Powerloom
industries. All the State Govern-
ments have been requested to
prescribe minimum wages in  respect
of as many employments as possible
by making addition to the schedule
to the Minimum Wages Act as
suggested by the Labour Ministers’
Conference held in July, 1980.
According to the available informa-
tion many States have already
included handloom and powerloom
industrics in  the schedule to the
Minimum Wages Act thereby bring-
ing them within the purview of the
Act and they have also prescribed

the Minimum Wages.

There is no need for an amend-
ment of the Act.





